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 MINUTES OF THE MEETING No. 6/14 dated   8.5.2013  (held on 15.5.2013)  UNDER  THE CHAIRMANSHIP OF  Shri  V.K. Srivastava, Addl. DG
                               
LIST OF OFFICERS PRESENT IN THE MEETING  IS GIVEN BELOW:- 

 
 

 
1.                  Shri Nand Lal,  Sr. Development Officer, Department of Industrial Policy
            and Promotion, Udyog Bhawan, New Delhi
 
2.                  Shri Jasbir Singh, Consultant, Deptt. of C&PC(Chem Div), Shastri Bhavan, New Delhi
 
3.                  Shri S.K. Aggarwal, Asstt. Director, DC(MSME), Nirman Bhavan, New Delhi

 
4.                  Shri A.K. Aggarwal, Addl. Industrial Adviser, Deptt. of C&PC(PC Division), New Delhi
 
5.                  Shri Daya Shankar, Dy.Director General of Foreign Trade, Norms Committee-IV, Office of DGFT, Udyog Bhawan, New Delhi
 
6.                  Shri G. Saravanan, Foreign Trade Development Officer, Norms Committee – IV, Office of DGFT, Udyog Bhawan, New Delhi.

 
 
The Committee first considered minutes of the ALC Meeting No.5                                                                                                                                                           
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for confirmation and confirmed and adopted the same without any change.
 
 
 
Case No M-33
NC No.6/14
Dated 8.5.13 (held on
15.5.2013)

M/ s Micro Inks Ltd,
 F.No. 01/83/162/26/AM13/DES-IV
RLA F.No. 03/95/40/793/AM11
 

 
The Committee considered the case as per agenda.  Based on the written recommendation of DIPP vide their U.O.No.Nil    dated 3.4.2013, the Committee decided to approve the case  as under :-
 
 
Export Item
 
S.No. Description of Item Quantity
1. Pumpable Orange 34 flush for printing ink

(29+/-Pigment & 38+/-2% Solid Resin)
1 Kg

 
Import Item
 
S.No. Description of Item Quantity
1. Pigment orange 34 or raw material of pigment

orange as per SION A 2194
Not allowed

2. 1a) 3,3 Di chloro benzidine 0.1222 Kg
3. 1b) (P-Tolyl) Phenyl-3-Methyl 5-Pyrazolone 0.1799 Kg
4. 1c) Sodium Nitrite 0.0666 Kg
5. Varnishes (Oil Soluble Phenolic Resin Based

Varnish (High Viscosity) Solid Resin content
55.7% +/-2%)

0.4345 Kg

6. Soya Alkyd (100% Solid) 0.1377 Kg
7. Coxi-Oxiretarder 0.0194 Kg
8. Viscosity Improver 0.0969 Kg
9. Refined Soyabean Oil 0.0357 Kg

            
RLA concerned may take necessary action under Para 4.4.2 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-34
NC No.6/14
Dated 8.5.13 (held on
15.5.2013)

M/ s Sachee Aromatics Ltd, N. Delhi
 F.No. 01/83/162/980/AM12/DES-IV
RLA F.No. 05/97/027/53600/0304/9214
 

 
The Committee considered the case as per agenda.  Committee discussed the written recommendation of DC (MSME) vide their U.O.No.23(1)/2013-Chem/465 dated 5.3.2013,  and decided that the case needs to be examined further in detail.

 
 
 
 
 
 
 
 
 
 
 
 
 

Office of Directorate General of Foreign Trade 
New Delhi -0

------------------------------------------------------------------------------
Para 4.7 Decision(DRAFT)

MEETING NUMBER : 6/83-ALC1/2013 MEETING DATE : 08.05.2013
 

1

Case No.:6/10/83-ALC1/2012 Party Name:RHI CLASIL LTD Meet No/Date:6/83-ALC1/2013
08.05.2013

Status:Case Deferred

HQ File :01/83/050/00186/AM13/ RLA File :09/24/040/00645/AM12/ Lic.No/Date:0910051860
22.03.2012

Defer Date:05.06.2013

Decision :The Committee considered the case as per agenda and noted that IRMA, Kolkata, has furnished their comments to Ministry of Steel on 18th January, 2013. Comments are awaited from Ministry of Steel.  Re-listed for 5.6.2013.
 

2

Case No.:19/10/83-ALC1/2012 Party Name:RHI CLASIL LTD Meet No/Date:6/83-ALC1/2013
08.05.2013

Status:Case Deferred

HQ File :01/83/050/00199/AM13/ RLA File :09/24/040/00653/AM12/ Lic.No/Date:0910051916
28.03.2012

Defer Date:05.06.2013

Decision : The Committee considered the case as per agenda and noted that IRMA, Kolkata, has furnished their comments to Ministry of Steel on 18th January, 2013. Comments are awaited from Ministry of Steel.  Re-listed for 5.6.2013.
 

3

Case No.:56/26/83-ALC1/2012 Party Name:BAJAJ HERBALS PVT. LTD., Meet No/Date:6/83-ALC1/2013
08.05.2013

Status:Case Deferred

HQ File :01/83/050/00538/AM13/ RLA File :08/24/040/00007/AM13/ Lic.No/Date:0810110560
10.04.2012

Defer Date:05.06.2013

Decision : The Committee considered the case as per agenda. The application was referred to DIPP for technical comments. U.O. issued on 17.5.2013. The case is re-listed for 5.6.2013.
 

4

Case No.:25/26/83-ALC1/2012 Party Name:UNI KLINGER LIMITED, Meet No/Date:6/83-ALC1/2013
08.05.2013

Status:Case Approved

HQ File :01/83/050/00507/AM13/ RLA File :31/83/040/00080/AM13/ Lic.No/Date:3110055178
30.07.2012

Defer Date:

Decision : The Committee considered the case as per agenda.  Based on the written recommendation of DIPP vide their U.O.No. Nil   dated 7.5.2013,  Committee decided to approve the case as under :-
 
Export Item Qty. Import Item Qty.
Klinger Jointing Sheets Asbestos 1 Kg 1. Asbestos Fibre A 420

 
2. Asbestos Fibre A 570, A 575,
A 565
 
3. Asbestos Fibre  A 645, A650
 
4. G I Wire Mesh 24 x 24 x
0.234 x 1550 x 4020
 

0.3603 Kg
 
0.1980 Kg
 
 
0.1857 Kg
 
 
0.0498 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

5

Case No.:48/23/83-ALC1/2012 Party Name: SYNTHITE INDUSTRIES LIMITED Meet No/Date:6/83-ALC1/2013
08.05.2013

Status:Case Approved

HQ File :01/83/050/00448/AM13/ RLA File :10/24/040/00038/AM13/ Lic.No/Date:1010050774
03.08.2012

Defer Date:

Decision : The Committee considered the case as per agenda.  On the basis of written recommendation of Spices Board vide Letter No.MKT/FNP/01/12-13 dated 17.4.2013,   Committee decided to approve the case at  10.81%  yield, as under:-
 

Item of Export Qty Item of Import Qty
Oleoresin Black Pepper 50.59 MT Light Black Pepper (Light

Berries)
468.14 MT

 
This decision is applicable for this licence only.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.

 

6

Case No.:8/26/83-ALC1/2012 Party Name: ITC LIMITED Meet No/Date:6/83-ALC1/2013
08.05.2013

Status:Case Deferred

HQ File :01/83/050/00490/AM13/ RLA File :09/24/040/00205/AM13/ Lic.No/Date:0910053416
03.08.2012

Defer Date:05.06.2013

Decision : Reminder to firm dated 29.1.2013 issued by this office. Another reminder to firm issued on 20.05.2013. Re-listed for 5.6.2013.
 

7

Case No.:17/26/83-ALC1/2012 Party Name:SMI COATED PRODUCTS PVT. LTD. Meet No/Date:6/83-ALC1/2013
08.05.2013

Status:Case Approved

HQ File :01/83/050/00499/AM13/ RLA File :03/95/040/00395/AM13/ Lic.No/Date:0310706516
28.08.2012

Defer Date:

Decision : The Committee considered the case as per agenda.  Based on the  written recommendation of DIPP vide their U.O.No.Nil   dated 7.5.2013,  Committee decided to approve the case as under :-
 

Export Item  
 

S.No. Description of Item Quantity
1. Self Adhesive paper with Adhesive coating

weight of 20 GSM and laminated with BOPP
Film with Adhesive coating weight of 10 GSM
(total 190 GSM+/-10%)

1 Sq. Mt.

 
Import Item
 

S.No. Description of Item Quantity
1. Thermal paper in Jumbo Roll (75 GSM+/-10%) 1.04 Sq. Meter
2. Adhesive (100% Solid) (Rubber Based Hot

Melt)
0.024 Kg

3. Silicon Coated paper (62 GSM+/-10%) 1.04 Sq. Meter
4. BOPP Film 29 Micron (26 GSM+/-10%) 1.04 Sq. Meter

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.

 

8

Case No.:61/26/83-ALC1/2012 Party Name:SUDARSHAN CHEMICAL INDUSTRIES LTD Meet No/Date:6/83-ALC1/2013
08.05.2013

Status:Case Deferred

HQ File :01/83/050/00543/AM13/ RLA File :31/83/040/00107/AM13/ Lic.No/Date:3110055808
17.09.2012

Defer Date:05.06.2013

Decision: Hard copy of application from RLA and firm vide letter dated 27.12.2012 and 30.1.2013. The case is re-listed for 5.6.2013.
 

9

Case No.:13/40/83-ALC1/2012 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:6/83-ALC1/2013
08.05.2013

Status:Case Deferred

HQ File :01/83/050/00750/AM13/ RLA File :03/95/040/00521/AM13/ Lic.No/Date:0310715358
21.11.2012

Defer Date:05.06.2013

Decision : Comments awaited. Re-listed for 5.6.2013.
 

10

Case No.:10/38/83-ALC1/2012 Party Name: ATUL LIMITED, Meet No/Date:6/83-ALC1/2013
08.05.2013

Status:Case Approved

HQ File :01/83/050/00731/AM13/ RLA File :08/24/040/00288/AM13/ Lic.No/Date:0810116721
07.12.2012

Defer Date:

Decision : The Committee considered the case as per agenda and noted that M/s Atul Ltd, Ahmedabad vide letter dated 28/8/2012 has intimated that the license has been issued on repeat basis under Para 4.7.1 of HBP and, hence, decided to withdraw the case from Agenda.
 

11

Case No.:11/38/83-ALC1/2012 Party Name:MEGHMANI ORGANICS LTD Meet No/Date:6/83-ALC1/2013
08.05.2013

Status:Case Approved

HQ File :01/83/050/00732/AM13/ RLA File :08/24/040/00307/AM13/ Lic.No/Date:0810116722
07.12.2012

Defer Date:

Decision :  The Committee considered the case as per agenda and noted that the firm vide their letter dated 30.04.2013 informed that the license had been issued on repeated basis.  The on-line Agenda also shows that the license had been issued by RLA on repeat basis under Para 4.7.1 of HBP, based on the decision of NC Meeting No. 5/83 dated 02.05.2012.  Hence, Committee
decided to withdraw the case from on-line Agenda.
 
RLA to take necessary action accordingly.

 

12

Case No.:1/50/83-ALC1/2012 Party Name:SAERTEX INDIA PRIVATE LIMITED Meet No/Date:6/83-ALC1/2013
08.05.2013

Status:Case Deferred

HQ File :01/83/050/00904/AM13/ RLA File :31/83/040/00175/AM13/ Lic.No/Date:3110056940
30.01.2013

Defer Date:05.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information from the firm to the D/L dated 17.5.2013 issued by DIPP. The case is re-listed for 5.6.2013.
 

13

Case No.:3/50/83-ALC1/2012 Party Name:PRAKASH CHEMICALS INTERNATIONAL PVT. LIMITED Meet No/Date:6/83-ALC1/2013
08.05.2013

Status:Case Deferred

HQ File :01/83/050/00906/AM13/ RLA File :34/24/040/00277/AM13/ Lic.No/Date:3410036296
04.03.2013

Defer Date:05.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide letter dated 17.5.2013. The case is re-listed for 5.6.2013
 

14

Case No.:1/2/83-ALC1/2013 Party Name:PARIKH ENTERPRISES PVT. LIMITED Meet No/Date:6/83-ALC1/2013
08.05.2013

Status: Case Deferred and re-indexed.

HQ File :01/83/050/00001/AM14/ RLA File :08/24/040/00001/AM14/ Lic.No/Date:0810120009
03.04.2013

Defer Date:08.05.2013

Decision : The Committee considered the case as per agenda and noted that the on-line Agenda shows that the license had been issued by RLA on repeat basis under Para 4.7.1 of HBP, based on the decision of NC Meeting No. 32/83 dated 09.11.2011.  Hence, Committee decided to withdraw the case from on-line Agenda.
 
RLA to take necessary action accordingly.

  
  
Date:17.05.2013
Place:New Delhi

G. SARAVANAN 
Foreign Trade Development Officer
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